
BEFORE THE NATIONAL GREEN TRIBUNAL

SOUTHERN ZONE, CHENNAI

ORIGINAL APPLICATION No.90 OF 2021 (SZ)

IN THE MATTER OF:

NaVeen Kumar Jalagam,

Telangana

State

Sl.

No.

of Telangana& Others

Versus

Applicant(s)

Respondent(s)

<ee 3iti OF THE TEL4NG# NA P\3LLUTIO7J CONTROL BI3ARD fR2'

RUNNING INDEX

Particulars

1. Report of the Telangana Pollution Control Board dated 02.09.2024

(Respondent No.Z)

2. Annexure-I — Consent for Operation& Hazardous Waste Authorization

(Amendment) Order dated 22.09.2023 issued by Respondent Board to

M/s.Raja Rajeswari Parboiled Rice Industries& Exports Ltd., Sy.No. 185/5,

Komarabanda (V), Kodad (M), Suryapet District (R4).

3. Annexure-II — Consent for Operation& Hazardous Waste Authorization

(Amendment) Order dated 04.11.2023 issued by Respondent Board to

M/s.Raja Rajeswari Parboiled Rice Industries& Exports Ltd., Sy.No. 185/5,

Komarabanda (V), Kodad (M), Suryapet District (R4].

4. Annexure-III — Consent forOperation& Hazardous Waste Authorization

(Amendment) Order dated 22.09.2023 issued by Respondent Board to

N/s.Sri Venkateshwara Rice Industries Pvt Ltd, Sy.No.242/4, Komarabanda

(V), Kodad (M), Suryapet District (RS).

5. Annexure-IV — Consent forOperation& Hazardous Waste Authorization

(Amendment) Order dated 04.11.2023 issued by Respondent Board to

M/s.Sri Venkateshwara Rice Industries Pvt Ltd, Sy.No.242/4, Komarabanda

(V), Kodad (M), Suryapet District (R5).

6. Annexure-V — Consent for Operation& Hazardous Waste Authorization

(Amendment) Order dated 22.09.2023 issued by Respondent Board to

Al/s.Laxmi Ganesh Parboiled Rice Industry, Sy.No.230/1A, Komarabanda

(V), Kodad (M), Suryapet District (R6}.

7. Annexure-VI — Consent forOperation& Hazardous Waste Authorization

(Amendment) Order dated 04.11.2023 issued by Respondent Board to

M/s.Laxmi Ganesh Parboiled Rice Industry, Sy.No.230/1A, Komarabanda

(V), Kodad (N), Suryapet District (R6).

8. Annexure-VII — Consent forOperation& Hazardous Waste Authorization

(Amendment) Order dated 22.09.2023 issued by Respondent Board to

M/s.APR Rice Industry, Sy.No.242& 243, Komarabanda (V), Kodad (N),

Suryapet District (R7).

9. Annexure-VIII — Consent for Operation & Hazardous Waste

Authorization (Amendment) Order dated 04.11.2023 issued by Respondent

Board to PI/s. APR Rice Industry, Sy.No.242& 243, Komarabanda (V),

Kodad (M}, Suryapet District (R7).
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10. Annexure-IX — Consent for Operation& Hazardous Waste Authorization

(Amendment) Order dated 22.09.2023 issued by Respondent Board to

M/s.Sri Bhuvaneshwari Parboiled Modern Rice Mill, Sy.No. 230/1A& 230/2,

Komarabanda (V), Kodad (NI), Suryapet District (R8).

11. Annexure-X — Consent for Operation& Hazardous Waste Authorization

(Amendment) Order dated 0s.11.2023 issued by Respondent Board to

M/s.Sri Bhuvaneshwari Parboiled Modern Rice Mill, Sy.No. 230/1A& 230/2,

Komarabanda (V), Kodad (N), Suryapet District (RB).

20.

Place:

Date:

12. Annexure-XI — Consent forOperation& Hazardous Waste Authorization

(Amendment) Order dated 22.09.2023 issued by Respondent Board to

M/s.Raja Rajeswari Parboiled Rice Industries, Sy.No. 193/1, Komarabanda

(V), Kodad (M), Suryapet District {R9).

13. Annexure-XII — Consent forOperation& Hazardous Waste Authorization

(Amendment) Order dated 04.11.2023 issued by Respondent Board to

M/s.Raja Rajeswari Parboiled Rice industries, Sy.No. 193/1, Komarabanda

(V), Kodad (N), Suryapet District (R9).

14. Annexure-XIII — Consent for Operation & Hazardous Waste

Authorization (Amendment) Order dated 22.09.2023 issued by Respondent

Board to I’M/s. Sri Padmalaya Parboiled Rice Industry, Sy.No.232,

Komarabanda (V), Kodad (M), Suryapet District (R11).

15. Annexure-XIV — Consent forOperation& Hazardous Waste Authorization

(Amendment) Order dated 04.11.2023 issued by Respondent Board to

N/s.Sri Padmalaya Parboiled Rice Industry, Sy.No.232, Komarabanda (V),

Kodad (M), Suryapet District (R11).

16. Annexure-XV — Consent forOperation& Hazardous Waste Authorization

(Amendment) Order dated 22.09.2023 issued by Respondent Board to

M/s.Sri Venkata Lakshmi Parboiled Rice Mill, Sy.No.243, Komarabanda (V),

Kodad (M), Suryapet District (R13).

17. Annexure-XVI — Consent for Operation& Hazardous Waste Authorization

(Amendment) Order dated 04.11.2023 issued by Respondent Board to

N/s.Sri Venkata Lakshmi Parboiled Rice Mill, Sy.No.243, Komarabanda (V),

Kodad (M), Suryapet District (R13).

18. Annexure-XVII — Consent for Operation & Hazardous Waste

Authorization (Amendment) Order dated 22.09.2023 issued by Respondent

Board to M/s. Sri Venkataramana Parboiled Modern Rice Mill, Sy No.

230/1A& 230/2, Komarabanda (V), Kodad (M), Suryapet District (R14).

19. Annexure-XVIII — Consent for Operation & Hazardous Waste

Authorization (Amendment) Order dated 04.11.2023 issued by Respondent

Board to M/s. Sri Venkataramana Parboiled Modern Rice Mill, Sy No.

230/1A& 230/2, Komarabanda (V), Kodad (M), Suryapet District (R14).

Annexure-XIX — Hon'ble NGT, Chennai Order dated 14.08.2024.

Hyderabad

05-09-2024.
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It is to submlt that, Srl. Jalagam Naveen Kumar, KLR Avenue, Komarabarda (vj, Kodad (N),

Suryapet District has flled OA No. 90 of 2021 In the Hon‘ble National Green Tribunal (NGT},

Southern Zone, Chennai against the pollution problems caused by parboiled rice mills (11

Nos) located In the area.

The Hon'ble NGT heard the matter on 14.08.2024 and passed order with directions to the

Telangana State Pollution Control Board, as mentioned below:

“1. The Dlsiii c ii -6uryapetDistfi‹:fi in itsrepartdated)6.D9.2023, has

stafed diat I:be committee had recommended Lo fisue amendmentorders to tñe rice

m//s fâronlyraw'rice milling activities and theyshall obfafn Consent for
OperafiioTl (CFO} belâre sfiartinp the parboil acâvily, idany. The sa/d orders
are yet to be issuedby the Telangana SPCB.

2. The Telenpane SPCB is directed toissve such otdets modiifing die C O
imued eorlier

S. The learned counsel appeoFng lâr die applicant '/// lie mñs/f&N diemid
order ispassedby'die Tefangana SPCB.

4. let the reportbe filedalter ttie above-relérredorderispassedby the Telangana
SPCB.

6. Pastdiematteron 06.09.2024 %r linalhearing”.

In this regard, the following is submitted:

It is to submit that, as per the recommendations oftheTask Force committee in its meeting

held on 16.08.2023, the ZO-TGPCB, RC Puram, issued CFO amendment orders dt:

22.09.2023 to the respondent Industries (except R10 & R11, which are self closed) to

carryout raw r!ce milling activity only.

Further it is to submit that, the Board issued CFO amendment orders dt: 09.11.2023 based

on the compliance with the earlier directions and the details are mentioned below:

S. No. Nama& Address ofthe

industry

1 N/s. Raja Rajeshwara 1. The Industry obtained CFO from the Board vide

Parbolled Rce Industries &

Exports Ltd., Sy.No. I85l5,

Komarabanda (V), Kodad

(M), Suryapet DIsb1 ¢t(R4) 2.

order dated 22.01.2022 with validity of

31.12.2031 for Parboiled Rice - 42 TPD.

The Board has issued Amendment totheCFO

vide order dated 22.09.2023 with valldit'y Of

31.12.2o31 for Raw Rlce Nilllng - 42 TPD.

(ANNEXURE-I)

3. The Indusby Is carrying steamed rice milling



3

activity only& does not generate effluents.

4. Subsequendy, the Board issued CFO

Amendment vide order dated wi.11.2023 with

valldlty of 31.12.2031 for Parboiled Rice - 42

TPD (ANNEXURE-0)

5. The Board has conducted AAQ & Stack

monitoring on 23.02.2024& 24.02.2024 and as

per results, the values are within the standards.

The same reported before Hon'ble NGT vide

report dt:03.07.2024.

6. During the inspection, the industry is operating

steamed rice milling only.

2 M/s. Sri Venkateshwara Rice 1.

Indusbies Pvt Ltd,

Sy.No.242/4, Komara banda

(V), Kodad (M), Suryapet

District (RS)

3 N/s. Laxmi Ganesh Parboiled 1.

Rice Industñes, Sy. No.

230/1A, Komarabanda (V),

Kodad (M), Suryapet District

(R6)

4 M/s. APR Rice Industry, 1.

Sy.No.242 & 243,

Komarabanda (V), Kodad

The industry has obtained CFO of the Board

vide order dated 08.08.2022 with validity up to

31.07.2032.

2. The Board has issued Amendment totheCFO

order dated 22.09.2023 with validity of

31.07.2032 for Raw Rice I’4illing - 65 TPD.

(ANNEXURE-III)

3. Subsequendy, the Board issued CFO

Amendment vide order dated 04.11.2023 with

validity of 31.07.2032 for Parboiled Rice - 65

TPD.(ANNEXURE-IV}

4. The Board has conducted AAQ & Stack

monitoring on 23.02.2024& 24.02.2024 and

as per resulD, the values are within the

standards. The same reported before Hon‘ble

NGT vide report dt:03.07.20Z4.

s. As per the analysis report of the ETP Outlet

collected on 23.02.2024, the value of BOD is

21 mg/I against the standard 100 mg/I forETP

outlet.

6. During inspecaon, the indusby is operating

parboiled Rioe milling activity.

The industry has obtained CFO from the Board

on 08.10.2018 with validity period up to

31.03.2028.

The Board has issued Amendment totheCFO

vide order dated 22.09.2023 with validity of

31.03.2028 for Raw Rice Nilling - 16 TPD.
(ANNEXURE-V)

3. Subsequently, the Board issued CFO

Amendment vlde order dated 09.11.2023 with

validity of 31.03.2028 for Parboiled Rice - 16

TPD.(ANNEXURE-VI)

4. The Baard has conducted AAQ & Stack

monitoring on 23.02.2024& 24.02.2024 and

as per resulD, the values are withln the

standards. The same was reported before

Hon'ble NGT vlde report dt:03.07.2024.

5. During Inspection, the Industry is

Raw rica milling activity only.

The indusW has obtained CFO renewal order

from the Board vide order dated 11.12.2020



(M), Suryapet Disbict (R7)

S N/S. Sri Bhuvanœhwari 1.

Parboiled Nodem Rice Nill,

Sy.No. 230/1A & Z30/2,

Komarabanda (V}, Kodad

(N), suryapet Distñct(Re}

6 II/s. Raja Rajeswari Parboiled

Rice Industries, Sy. No.

193/1, Komarabanda (V},

Kodad (N), Suryapet District

(R9)

5.

1.

with validity up to 30.09.2030.

2. The Board has issued Amendment totheCF0

vfde order dated 22.09.2023 with validity of

30.09.2030 for Raw Rice filling - 30 TPD.

(ANNEXURE-VO}

3. Subsequendy, the Board issued CFO

Amendment vide order dated 04.11.20Z3 with

validity of 30.09.2030 for Raw Rice PliIling -

30 TPD.(ANNEXURE-VIII}

4. The Board has conducted AAQ & Stack

monitoring on 23.02.2024& 24.02.2024 and

as per results, the values are within the

standards. The same was reported before

Honlle NGT vide report dt:03.07.2024.

5. During inspection, the industry is operating

Raw rîœ milling only.

The Board issued renewal of CFO & HWA to the

industry on 23.04.2022 valid upto 31.03.2032.

2. The Board has issued Amendment totheCFO

vide order dated 22.09.2023 with validity of

31.03.2032 for Raw Rice Nilling — 16.8 TPD.

(ANNEXURE-IX}

3. Subsequently, the Board issued CFO

Amendment vide order dated 04.11.2023 with

validity of 31.03.2032 fbr Paraboiled Rice —

16.8 TPD.(ANNEXURE-X}

4. We Œ›ard has conducted AAQ & Sœck

monitoring on 23.0L2024& 24.02.2024 and as

per rœulD, the valuœ arewithin the standards.

The same reported before Hon‘ble NGT vide

report dt:03.07.2024.

During inspecôon, the industry was not in

operaôon.

The industry obtained CFO (Amendment) from

the Board on 23•06.2023 with validity period up

to 30.06.2033.

2. The Board has issued Amendment totheCFO

vide order dated zz.œ.zozs ia alidity of

30.06.2033 for Raw Rice Nilling - 15 TPD.

3. Subsequently, the Board issued CFO

Amendment vide order dated0 I.11.2023 with

valldlty of 30.06.2033 for Steamed Rice - 15

TPD.(ANNEXURE-XO}

4. The Board has conducted AAq a Stack

monltorlng on 23.02.2024& 24.02.2024 and as

per resulD, the values are within the standards.

The same reported before Hon‘ble NGT vide

report dt:03.07.2024.

5. Durlng inspe‹:tion, the

Raw rlca milling acbvity.
tfldMSty iS Orerâtirç



7 I'd/s. Srl Kanaka mahaIaxm\

Parboiled Rice Nill,

Sy.No.185/2, 185/3, 185/4&

185/5 Komarabanda (V),
Kodad (N), Suryapet District

(R10}

4

SICK

The lndusby 1s slck since more than2 years and

not in operation.

8 M/s. Sri Padmalaya Parboiled 1. The industry has obtained CFO Amendment

Rice Industry is located at from the Board on 23.06.2oz3 with validity

Sy.No. 232, Komarabanda period upto 30.06.2033.

(V), Kodad (f I), Suryapet

District (R11)

9 M/s. Sri Raghavendra Swamy

Parboiled Rice Indusoy,

Sy.No. 234/1 & 24Z/4,

Komarabanda, Kodad (V&N),

Suryapet District (M2)

2.TheBaard has issued Amendment totheCFO

vide order dated 22.09.2023 with validity of

30.06.2033 for Raw Rice I•tilling - 15 TPD.

(ANNEXURE-XD¥}

3. Subsequendy, the Board issued CFO

Amendment vide order dated 04.11.2023 with

validity of 30.06.2033 forParaboiled Rice - IS

TPD.(ANNEXURE-AIV}

4. The Board has conducted AAQ & Stad‹

monitoring on Z3.02.2024& 24.02.2024 and

as per resulf:s, the values are within the

standards. The same reported before Hon‘ble

NGT vide report dt:03.07.2024.

5. During inspection, the industry was not in

operation.

The industry dased iD operations and dismanded

themachinery.

10 N/s. Sri Venkata Lakshmi 1. The industry obained CFO from the Board on

Parboiled Rice Nill, Sy. No. 23.07.2018 with validity period up to

243, Komarabanda {V}, 31.03.2028.

Kodad (PI), Suryapet District

11 N/s. 5rI Vnkataramana

Parboiled modern Rice Nlll,

Sy No. 230/1A & 230/2,

Komarabanda (V), Kodad

(M), Suryapet District (R14)

(R13) 2. The Board has issued Amendment totheCFO

vide order dated 22.09.2023 with validity of

31.03.2028 for Raw Rice filling - 26 TPD.

(ANNEXURE-XP}

3. Subsequendy, the Board issued CFO

Amendment vide order dated 04.11.2023 with

validity of 31.03.2028 for Paraboiled Rice - 26

TPD.(ANNEXURE-XVI)

4. The Board has conduded AAQ & Stack

monitoring on 23.02.2024B 24.02.2024 and

as per results, the values are within the

standards. The same reported before Hon'ble

NGT vide report dt:03.07.2024.

5. During inspectlon, the industry is operating

Raw rtea mllllng only.

1. The Industryobtained CFO from the Board on
31.12.2018 wlth validlty period up to

31.12.2028.

2. The Board has Issued Amendment to the CFO

vide order dated 22.09.2023 Witfl Validit/ Of

31.13.2028 för Raw Idee Milling - 21 TPD.



(ANNEXURE-XVgI)

3. Subsequendy, the Baard issued CFO

Amendment vide order dated Pf.of.20z3 with

Valldlty Of 31.12.2028 for Parboiled Rice - 21

TPD.(ANNEXURE-XVIII)

4. The Board has conducted AAQ & Stack

monitoring on 23.02.2024& 24.02.2024 and as

per resulD, the values are within the standards.

The same reported before Hon6le NGT vide

report dt:03.07.2024.

5. Duñng inspecton, the indusby is opeabng

steamed rice milling only.

It is tO submit that, as per the monitoring data pertaining to Ambient AirQuality, Stack

emmissions & outleD of ETPs in respondent industries, the parameters are within the

stipulated standards. Presently,4 No's of industries carrying out raw rice milling activity,2

No's industries carrying out steamed rice milling activity, 1 No.of indusby is carrying out

Paraboiled rice milling activity,2 No's of industries not in operation at the time of inspection

and 2 No's of industries are became sick.

Plaoe: Nalgonda

Datgi 02.09.2024.





TELANGAI4A STATE POLLUTIOI2 CONTROL BOARD

Zonal Office, 25-35/11, Tulasi Reddy Complex, 2"* Floor,

Opp. Govt. ITI College, R.C.Puram, Sangareddy District - 502 032.

Phone: 08455 280477, website: tspcb.cgg.gov.in

AMENDMENTofCFO& HWA ORDER

Order No: TSPCB/ZO/RCP/f4LG/564/CFO/2P23- 'A&V” Date: 22.09.2023

Sub: TSPCB, ZO, R.C. Puram — CFO — Mls. Raja Rajeshwara Parboiled Rice

Industries& Exports Ltd., Sy. No. 185/5, Komarabanda (V), Kodad (M),

Suryapet District — Amendment toCFO& HWA Order- Issued — Reg.

Ref: 1. CFO Order No: TSPCB/ZO/RCP/NLG/564/CFO/2022-

SML027005655627REN, Dated: 22.01.2022.

2. Minutes of the Board's Taskforce Commi\tee Meeting held on

16.08.2023 atBoard Office, TSPCB, Hyderabad.

3. The EE, RO, Nalgonda report dated 24.08.2023.

4. CFO Committee meeting held on 12.09.2023 atTSPCB, Zonal Office,

R.C Puram.

Whereas, the Board vide reference 1*’ cited, Issued ci”o order to Mls.

Raja Rajeshwara Parboiled Rice Industries & Exports Ltd., Sy. No. 185/ñ,

Komarabanda (V), Kodad (M), Suryapet District for carrying out the following

products witha validity perlod upto 31.12.2031.

S. No. Products Quantity”

42.0 TPD

Whereas, vide reference 2"* cited. the Board's Task Force Committee

meeling held on 16.08.2023 at Board Office, TSPCB, Hyderabad inconnection

with OA No.90 and instructecl the ZO-RC Puram toissue amendment orders to

the 10 rice mills for raw rice milling activity. When they proposecl to start the

parboiled activity, they shall obtain CFO forthe same.

Whereas, vide reference 3* citecl, the EE, RO, Nalgonda submitted report

for issue of amendment ofCFO totheindustry for carrying out raw rice milling

activity only.

Whereas, vide reference 4’^cited, the EE, RO, Nalgonda report was placed

before the CFO Committee meeting held on 12.09.2023. After detailed

discussions, the Committee recommended toissue amendment toCFO order fsr

curryout the raw rice milling activity only.
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cc fdna ot e

'/ide re*erei1ce1”
t
cited and shall be read as follows:

• The Board issued Consent for Operation (CFO) to rtianufacture the following

prodiJcts:

S.No. Products

1 t Raw Rice Milling

By-Products ”"

Quantity

42.0 TPD

2 Husk 12TPD

3 Bran 3TPD

4 Broken rice 3 TPD

Time industry” ”shâll not carer Parboiled activity under any

circumstances without taking Board perrnissiot•.

Other Conclitions:

1. The industry sFiall aarryeut tR+ raw rica milling ectivity only and shall not carry

parboilsd activity under any circumstances without taking Board permission.

2. The industry shall not consume& generate any water from the plant except domestic

purpose.

3. The industry shall not operate the ETP without permission of the Board.

4. The industry shall not operate the boiler without permission ofthe Board.

5. The validity period of CFO order issued vide reference 1" cited remains the same with

the. above mentioned conditions.

UI/s. Raja Raju•sl wara Parboiled Rice lrtriustries& Exports Lid:;

Sy. No. 485/5, Komarabanda (V),

kodad (SI), Suryapet District. .

Copytot'ne Environmental Engineer, TSPCB, Regional Of/ice, Nalgonda rowinforrñâiion.
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TELANGANA STATE POLLUTION CONTROL BOARD

Zonal Office, 25-35/11, Tulasi Reddy Complex,2'
d

Floor,

Opp. Govt. ITI College, R.C.Puram, Sangareddy District - 502 032.

Phone: 08455 280477, website: tspcb.cgg.gov.in

AMENDMENTo/° CFO & HWA ORDER

Order No: TSPCB/ZO/RCP/NLG/564/CFO/2023-*JI Date: 04.11.2023

Sub: TSPCB, ZO, R.C. Furam — CFO — Mls. Raja Rajeshwara Parboiled Rice

industries& Ex\›orts Ltd., Sy. No. 185/5, Komarabanda (V), Kodad (M),

Suryapet District — Amendment toCFO& HWA Order— Issued — Reg.

Ref: 1. CFO Order No: TSPCB/ZO/RCP/NLG/564/CFO/2022-

SML027005655627REN, Dated: 22.01.2022.

2. Minutes of the Board's Taskforce Committee Meeting held on

16.06.2023 atBoard Office, TSPCB, Hyderabad.

3. Amendment ofCFO Order No: TSPCB/ZO/RCP/NLG/564/CFO/2023-

207, Date: 22.09.2023.

4. Industry request letter dt:27.09.2023.

5. The EE, RO, Nalgonda report dated 25.10.2023.

6. CFO Committee meeting held on 04.11.2023 atTSPCB, Zonal Office,

R.C Puram.

Whereas, the Board vide reference 1" cited, issued CFO Order to Mls.

I?aja Rajeshwara Parboiled Rice Industries & Exports Ltd., Sy. No. 185/5,

Komarabanda (V), Kodad (M), Suryapet District for carrying out the following

products witha validity perlod upto 31.12.2031.

Quantity

42.0 TPD

Whereas, vlde reference 2" cited. the Board's Task Force Committee

meeting held on 1d.08.2023 at Board Office. TSPCD, Hyderabad inconnection

with OA No.90 and instructed the ZO-RC Puram toissue amendment orders to

the 10 rice mills for raw rice milling activity only. When they proposed to start the

parboiled activity, they shall obtain CFO forthe same.

Whereas, Vide reference 3’* cited, the Board issued amendment ofCFO

Order forcarrying out the raw rice milling activity only.

Whereas, vide reference4^h cited, the industry requested the Board for

issue of consent forcarrying out the paraboiledi ice milling activity.
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VVhereas, vide reference 5* cited, the industry request and EE, RO,

Nalgonda submitted report for issue of amendment ofCFO to theindustry foi

carrying out paraboiled rice milling activity.

The industry request and EE, TO, Nalgonda report was placed before the

CFO Committee meeting held on 04.11.2023. After detailed discussions, the

Committee recommended 1o issue amcndment to CFO order fcr carryout the

parahoiled rice milling activity as pei-,sifted in CA-O order issued vide reference1°
t
cited.

Accorclinqly.. the following ›4m=ndrnentr are nsade ie the CFO order issued vide

rufarence 1". cited and shall be reach as foIio\•vs:

+ The Board issued Consent for Operation (CFO) to manufacture the following

products'

2 Husk

3 Bran

12 TPO

3 TPD

4 ] Broken ricq | 3 TPD

The validity period of CFO order issued vide refarance 1“ cited remains the same

with the conditions stipulated theiein.

To

OIN *fHIEF EN ’tR0MfdENTAL

I\/I/s. Raja 'ajeshwara Parboiled Bice'‘ltqduñtries’d‹ Exports Ltd.,

Sy. No. 165/5, Komambanda (V),

Kodad (M), Suryapet District.

ENGINEER
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TELANGAI'JA STATE POLLUTION CONTROL BOARD

Zonal Office, 25-35/11, Tulasi Reddy Complex,2
nd

Floor,

Opp. Govt. ITI College, R.C.Puram, Sangareddy District - 502 032.

Phone: 08455 280477, website: tspcb.cgg.gov.in

AMENDMENTofCFO& HWA ORDER

Order No: TSPCB/ZO/RCP/NLG/974/CFO/2023-@ Date: 2Z.09.2023

Sub: TSPCB, ZO, R.C. Puram — CFO — Mls. Sri Venkateshwara Rice

industries Pvt Ltd., Sy.No. 242/4, Komarabanda (V), Kodad (M),

Suryapet District — Amendment toCFO& HWA Order — Issued — Reg.

Ref: 1. CFO Order No. GFO Order No: TSPCB/ZO/RCP/NLG/974/CFO/2022-

220823966080, Dated: 08.08.2022.

2. Minutes of the Board's Taskforce Committee Meeting held on

16.08.2023 at Board Office, TSPCB, Hyderabad.

3. The EE, RO, Nalgonda report dated 24.08.2023.

4. CFO Committee meeting held on 12.09.2023 atTSPCB, Zonal Office,

R.C Puram.

Whereas, the Doard vide reference1
st

cited, issued CFO Order to M/s. Sri

Venkateshwara Rice Industries Pvt Ltd., Sy.No. 242/4, Komarabanda (V), Kodad

(M), Suryapet District for carrying out the following products witha validity period

upto 31.07.2032.

2 Electricity

(Captive PowerP ant)

Whereas, vide reference 2
d

cited, the Board's Taslt Force Committee

meeting held on 16.08.2023 at Board Office, TSPCB, Hyderabad in connection

with OA No.90 and instructed the ZO-RC Puram toissue amendment orders to

the 10 rice mills for raw rice milling activity. When they proposed to start the

parboiled activity, they shall obtain CFO forthe same.

Whereas, vide reference3’
d

cited, the EE, RO, Nalgonda submitted report

for issue of amendment ofCFO totheindustry for carrying out raw rice milling

activity only.

Whereas, vide reference4
t
^ cited, the EE, RO, Nalgonda report was placad

before the CFO Committee meeting held on 12.00.2023. After detailed

discussions, the Committee recommended Foissue amendment toCFO order fcr

carryout the raw rice milling activity only.



• The Board issoed Consent for Operation (CFO) te manufacture the followJng

products:

S. Mio. t P'roducts

1 Raw Rice Milling

2 Electricity

C tlve,Power Plant)

65.0 TPD

1 MW “”

The industry sl1aIl not rarry paraboilud activity undor any

circumstances without takinq.Board ormission.

Carter Conditions:

1. The industry shall carryout tha raw rico miI1ing activity only and shall not carry

parboiled activity under any circumstailces without taking Board permission.

2. The industry shall not consumeß generat+° any water from the plant except domcstic

purpose.

3. I-he industry shall not operate the ETP without permission ofthe Board.

*›. The industry shall not operate the boiler without permission of the Board,

S. The validig' period of CFD order issued vide reference 1° cited remains thesome with

Aha abova mentioned conditions.

To

M/s. SriVenkateshwara Rice industries Pvt Ltd.,

by.Kto. z42/4, Komarabancla (V),

f¢odad (M), Sut'yaget District.

CopytoibeEnvironmental Engineer, TSPCB, Regional Oft”ice, fJalgonda for intormafion.
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TELANGANA STATE POLLUTION CONTROL BOARD

Zonal Office, 25-35/11, Tulasi Reddy Complex, 2" Floor,

Opp. Govt. ITI College, R.C.Puram, Sangareddy District - 502 032.

Phone: 08455 280477, webslte: tspcb.cgg.gov.in

AMENDMEI\IT o/' CFO & HWA ORDER

Order No: TSPCB/ZO/ftCP/NLG/974/CFO/2023-W} Date: 04.11.2023

Sub: TSPCB, ZO, R.C. Puram — CFO — Mls. Srl Venkateshwara Rice

Industries Pvt Ltd., Sy.No. 242/4, Komarabanda (V), Kodad (M),

Suryapet District — Amendment toCFO& HWA Order— Issued — Reg.

Ref: 1. CFO Order No. CFO Order No: TSPCB/ZO/RCP/NLG/974/CFO/2022-

220823966080, Dated: 08.08.2022.

2. Minutes of the Board's Tasld'orce Committel3 Meeting held on

16.08.2023 at Board Office, TSPCB, Hyderabad.

3. Amendment ofCFO Order No: TSPCB/ZO/RCP/NLG/974/CFO/2023-

213, Date: 22.09.2023.

4. Industry request letter dt:27.09.2023.

5. The EE, RO, Nalgonda report dated 25.10.2023.

6. CFO Committee meeting held on 04.11.2023 atTSPCB, Zonal Office,

R.C Puram.

Whereas, the Board vide reference 1” cited, issued CFO Order to Mls. Sri

Venkateshwara Rice Industries Pvt Ltd., Sy.No. 242/4, Komarabanda (V), Kodad

(M), Suryapet District for carrying out the following products witha validity period

upto 31.07.2032.

S. No. Products

1 Parboiled Rice

2 Electricity

(Captive Power Plant)

Quantity

65.0 TPD

1 MW

Whereas, vide reference2"
d

cited, the Board's Task Force Committee

meeting held on 16.08.2023 at Board Office, TSPCB, Hyderabad in connection

with OA No.90 and instructed the ZO-RC Puram toissue amendment orders to

the 10 rice mills for raw rice mil(ing activity only. When they proposed to start the

parboiled activity, they shall obtaln CFO forthe same.

Whereas, vlde reference3 cited, the Board issued amendment ofCFO

Order forcarrying out the raw rlce millino activity only.

Whereas, vide reference4’
h

cited, the industry requested the Board for

issue of consent forcarrying out the paraboiled rice milling activity.
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Whereas, vide reference 5* cited, the industry request and EE, RO,

Nalgonda submitted report for issue of amendment ofCFO tothe industry for

carrying out paraboiled rice milling activity.

The industry request and EE, RO, Nalgonda report was placed before the

CFO Commitiee meeting held on 04.11.*023. After detailed discussions, the

Committee recommended to issue amendment to CFO order .for carryout the

paraboiI<°d rice milling activity as permitted inCFO order issued vide reference 1”’ cited.

Accorolingly. the following Amendments aremade te.the CFB order issued

vicle reference 1“ cited and shall be read as foliews

• The Board issued Consent for Operation (CFO) to manufacture the following

products:

S. f'Jo. ProJc›cts

1 Parboiled Rice

2 Electricity

(Captive Power Plant)

Quanti¢j/

65.0. TPD.

1 MW

The validity periad of CFO order issued vide refarence1°
t
cited remains the same

with the conditions stipulated therein.
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TELANGANASTATE POLLUTION CONTROL BOARD

Zonal office, 25-35/11, Tulasi Reddy Complex, 2" Floor,

Opp. Govt. ITI College, R.C.Puram, Sangareddy District - o^02 032.

Phone: 00455 280477, website: tspcb.cgg.gov.in

AMENDMENTofCFO& HW/fi ORDER

6rder No• TSPCB/ZO/RCP/NLG/1003/CFO/2023- Date: 22.09.2023

Sub: TSPCB, ZO. R.C. PLlFaM — CFO — M/s. Laxmi Ganesh Parboiled Rice

Industries, Sy. No. 230/1/A, Komarabanda (V), Kodad (M), Suryapet

District — Amendment toCFO& HWA Order — Issued — Reg.

Ref: 1. CFO Order No. TSPCB/ZO/RCP/NLG/1003/CFO/2018-1405, Datmd:

00.10.2010.

2. Minutes of the Board's Taskforce Committee Meeting held on

16.08.2023 at Boaid Office, TSPCB, Hyderabad,

3. The EE, RO, Nalgonda report dated 24.08.2023.

4. CFO Gommittee meeting held on 12.09.2023 atTSPCB, Zonal Office,

R.C P\Jram.

Whereas, the Board vide reference 1”’ cited, issued CFO Order to Mls.

Laxmi Ganesh Parboiled Rice Industries, Sy.No. 230/1/A, Komarabanda (V),

Kodad (M), Suryapet District for carrying out the following products witha validity

period upto 31.03.2028.

)_ 2 TPD

3 TPD

Whereas, vide reference 2" cited, the Board*s Tasl‹ Force Committee

meeting held on 16.08.2023 at Board Office, TSPCO, Hyclerabad in connection

with OA No.90 and instructcd the ZO-RC Puram to issue amendment ordors to

the 10 i ice mills for raw rice milling activity. When they proposed to start the

parboiled activity, they shall obtain CFO forthe .s, me.

Whereas, vide reference8
r
°
1
cited, tile EE, FAO, Nalgonda s»bi ittod report

for issue of amendment ofCFO toth.e inclusty for carrying out raw rice milling

activity only.

Whereas, vide reference 4’^ cited, the EE, RO, Nalgonda report was placed

before the CFO Committee meeting lzeld oli 12.09.2023. After detailed

discussions, the Committee recommended toissue anlendment toCFO order for

carryout the raw rice nailllng activité only.
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.1csorcIinqi\/, the following Amendments aremade totheCFO order issued

vi8e reference1
st

cit+d and shall Be read as.fellows:

° The Board issued Consent for Operation (CFO) tc manufacture the follciwing

products:

S. No.. .Products Quantity””

1 . law Rice Milling 1 16”SPD

‹ “ Gy-Pradua\s

2 Vice Husk ”4TPD

3 ” Rice Bran . 2 TPD

.4 okenRice 3TPD

Theindustry shall not carry paraboiled activity under any

circumstances without takin9 Bourcl permission.

Other Conditions:

I. The industry shall carryout the raw rica milling activity only and shall not carry

parboiled activity tinder any circumstances without talking Boarci permission.

2. The industry shall not consume& generals any water from the plant except oomestic

purpose.

3. The industry shall not operate the ETP without perm”ission of the Board.

4. The industry shali not operate the boiler without p<=rmission of.the Board.

5. The validity period of CFO order issued vide reference J°' cited remains thesame with
the abox'e mentioned conditions.

CopytotheEnvironmental Engineer, TSPCB, Regiona/ Office, Nalgonda foririforn ation.
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TELANGANA STATE POLLUTION COI4TROL BOARD

Zonal Office, 25-35/11, Tulasi Reddy Complex,2’
d

Floor,

Opp. Govt. ITI College, R.C.Puram, Sangareddy District - 502 032.

Phone: 08455 280477, website: tspcb.cgg.gov.in

AMENDMENToTCFO& HWA ORDER

Order No: TSPCB/ZO/ftCP/NLG/1003/CFO/2023-@/_ Date: 04.11.2023

Sub: TSPCB, ZO, R.C. Puram — CFO — Mls. Laxmi Ganesh Parboiled Rice

Industries, Sy.No. Z30/1/A, Komarabanda (V), Kodad (M), Suryapet

District - Amendment toCFO& HWA Order — Issued — Reg.

Ref: 1. CFO Order No. TSPCB/ZO/RCP/NLG/1003/CFO/2018-1405, Dated:

08.10.2018.

2. Minutes of the Board's Taskforce Committee Meeting held on

16.08.2023 atBoard orr«, TSPCB, Hyderabad.

3. Amendment of CFO Order No:

TSPCB/ZO/RCP/NLG/1003/CFO/2023-206 Date: 22.09.2023

4. Industry request letter dt:27.09.2023.

5. The EE, RO, Nalgonda report dated 25.10.2023.

G. CFO Committee meeting held on 04.11.2023 atTSPCB, Zonal Office,

it.C Puram.

Whereas, lhe Board vldc reference 1"’ cited, issued CFO Order to Mls.

Laxmi Ganesh Parbol!ed Rice Industries, Sy.No. 230/1/A. Komarabanda (V),

Kodad (M), Suryapet District for carrying out the following products witha validity

period upto 31.03.2028.

S. No. Products

1 ” Parboiled Rico ” ” "

By-Product

_ 3 R.ye,H k

"1 ” „ Brol‹en rice ” "

” Quantity

16.0 TPD.. .. ..-......

Whereas, vide refeFence 2
n
° cited, the Board's Task Force Committee

meeting held on 16.08.2023 at Board Office, TSPCB, I-Hyderabad in connection

with OA No.90 and instructed the ZO-RC Puram toissua amendment orders to

the 10 rice mills for raw rice milling activity only. When they proposed to start the

parboiled actlvily, they shall obtain CFO forthe same.

Whereas, vide reference3
rd

cited, the Board issuecl amendment ofCFO

Order forcarrying out the raw rice milling activity only.

Whereas, vide reference 4"’ uilcd. tile industry requested the Board for

issue of consent forcarrying out the paraboilmd rice milling activity.

Page1 of2



Whereas, vide reference 5* cited, the industry request and EE. RO,

Nalgonda submitted report for issue of amE;ndment of CFO to the industry for

carrying out paraboiled rice milling activity.

The industry request and EE, RO, I'Jalgonda report was placed before the

CFO Committee meeting held on 04.11.2023. After detailed discussions, the

Committee recommended to issue amendment to CFO order for carryout the

paraboiled rics milling activity as permitted in CFO ordel issued vide reference 1” cited.

Accordingly. tha felIrr•vinq Amaiid›nents ara made tothoCFO erder issued vide

ef re 1 ci nd ha b a a o lo

• The Board issued Consent for Operation (CFO) to manufacture the following

products:

S. No. odd Quantity

Parboiled Rice . 16.0 TPD

By-Product ””

2 ' Rice’ Husk 4 TPD

3 Rice Bran 2 TPD

4 Broken.fice " 3 TPD

The validity period of CFO order issued vide.reference 1*’ citad remains the sane

with the conditions stipulated therein.

Mls. Laxmi Ganesh Parboiled Ftice In uséi 4,” '' ’/-/,

Sy.l'Jo. 238/1/A, Kemara’8anda (\/’), 't *

Kadad (M), Suryapet District. °, :,

‘*“ -.t. -:°* .
Copy i“c the Environmental Engineer, TSPCB, Regional Office„fialgonda forinformation.
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TELANGANA STATE POLLUTION CONTROL BOARD

Zonal Office, 25-35/11, Tulasi Reddy Complex, 2'^ Floor,

Opp. Govt. ITI College, R.C.Puram, Sangareddy District - 502 032.

Phone: 08455 280477, website: tspcb.cgg.gov.in

AMENDMENTofCFO& HWA ORDER

Order No: TSPCB/ZO/RCP/NLG/1135/CFOf2023- Date: 22.09.2023

Sub:

Ref:

TSPCB, ZO, R.C. Puram — CFO — M/s. APR Rlce Industry, (Formerly

Mls. Laxmi Narsimha Swamy Rice Industries), Sy.No. 231/4 & 243,

Komarabanda (V), Kodad (M), Suryapet District — Amendment toCFO

& HWA Order — Issued — Reg.

1. CFO Order No. TSPCB/ZO/RCP/NLG/1135/CFO/2020-1166, Dated:

11.12.2020.

2. Minutes of fhe Board's Taskforce Committee Meeting held on

16.08.2023 atBoard Office, TSPCB, Hyderabad.

3. The EE, RO, Nalgonda report dated 24.08.2023.

4. CFO Committee meeting field on 1Z.09.2023 atTSPCB, Zonal Office,

R.C Puram.

Whereas, the Board vide reference 1"’ citad, issued CFO Order to Mls.

APR Rice Industry, (Formerly Mls. Laxmi Narsimha Swamy Rice Industries),

Sy.No. 231/4& 243, Komarabanda (V), Kodad (M), Suryapet District for carrying

out the following products witha validity period upto 30.09.2030.

Whereas, vida reference 2’
d

cited, the Board's Taslt Force Committee

meeting held on 16.08.Z02J at Board Office, TSPCB, Hyderabad inconnection

with OA No.90 and instructed lhe ZO-RC Puram toissue amendment orders to

the 10 rise mills for raw rice milling activity. When they proposed to start the

parboiled activity, they shall obtain CFO forthe same.

Whereas, vide reference 3" cited, the EE, RO, Nalgonda submitted report

for issue of amendment ofCFO totheindustry for carrying out raw rice milling

activity only.

Whereas, vide mference 4”'cited, the EE, RO, Nalgonda report was placed

before the ISO Committee meeting held on 12.09.2023. After detailed

diSCLissions, the Committee recommcncled to issuc amendment toCFO order for

carryout the raw rice milling acllvity only.



Accordingly, tfia followinq Arnenciments are made totheCFO erder issued

vi¢le reJ'erertce 1.”’ cited and shall be reach as follows:

‹ The Board issued Consent for Operation (CFO) to manufacture the following

products:

S. i'4o. Products

1 Ra Rice Milix

By-P’roducts f

2 Rlce bran 4TPD

3 Brokenrioe . . JTPD

4 Hdsk 4TPD

The industry shall not carry paraboifed activity under any

circumstances wi t a i B rmssian.

Other Conditiens:

1. The industry shall carryout the ra‘a/ rice milling activity only and shall not carry

parboiled activity under any circumstances without taking Board permission.

2. The industry shall not consume& generate any wster from the plant excopt domestic

pui“pose.

3. The industry shall not operate the ETP without permission of the Board.

4. The industry shall not operate the boiler without permission ofthe Board.

5. Tha validity period of CFO order issued vide reference 1°' cited remains thesame with

the above mentioned conditions.

ÎU/s. APB Bice Industry,

()'ermerly M/s. Laxmi Narsimha h" vamy Fticu Industri0o),.

Sy.No. 2?1/4& 243, Komarabanda (V/,

Kcdad (imi), Suryapet District.

CcpytotheEnviionmentnl Engineer, T”PCB, Regional Office, Nalgonda forinformation.



TELANGANA STATE POLLUTIOI\I CONTROL BOARD

*• •°•••• Zonal Office, 25-35/11, Tulasi Reddy Complex, 2" Floor,

Opp. Govt. ITI College, R.C.Puram, Sangareddy District - 502 032.

Phone: 0B455 280477, website: tspcb.cgg.gov.in

A6fE/VD/UE/VF of CFO & HWA ORDER

Order No: TSPCB/ZO/RCP/NLG/1135/CFO/2023-?«o

Sub:

Ref:

Date: 04.11.2023

TSPCB, ZO, R.C. Puram — CFO — Mls. APR RiceI ndustry, (Formerly

Mls. Laxml Narsimha Swamy Rice Industries), Sy.No. 231/4& 243,

Komarabanda (V), Kodad (M), Suryapet District — Amendment toCFO

& HWA Order— Issued — Reg.

1. CFO. Order No. TSPCB/ZO/RCP/NLG/1135/CFO/2020-1 166, Dated:

11.12.2020.

2. Minutes of the Board's Taskforce Committee Meeting held on

16.08.20Z3 atBoard Office, TSPCB, Hyderabad.

3. Amendment of CFO Order

TSPCB/ZO/RCP/NLG/1135/CFO/2023-215, Date: 22.09.2023.

4. Industry request letter dt:27.09.2023.

5. The EE, RO, Nalgonda report dated 25.10.2023.

No:

Whereas, the Board vide reference 1”’ cited, Issued CFO Order to Mls.

APR Rlce Industry, (Formerly Mls. Laxmi Narsimha Swamy Rice Industries),

Sy. No. 231/4& 243, Komarabanda (V), Kodad (M), Suryapet District for carrying

out the following products wltha validity period upto 30.09.2030.

Whereas, vide reference 2" cited, the Board's Task F-orce Committee

meeting held on 16.08.2023 at Board Office, TSPCB, Hyderabad in connection

with OA No.90 and instructed the ZO-RC Puram toissue amendment orders to

the 10 rice mills for raw rice milling activity only. When they proposed to start the

parboiled activity, they shall obtain CFO forthe dane.

Whereas, vide reference 3" cited, the Board issued amendment ofCFO

Order forcarrying out the raw rice milling activity only.

Whereas, vide reference 4" cited, the industry requested the Board for

issue of consent forcarrying out the paraboiled rice milling activity.
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Whereas, vide reference 5^ cited, the industry request and EE, RO,

Nalgonda submttted report for issue of amendment ofCFO tothe Industry for

carrying out parabollad rice milling activity.

The industry request and EE, RO, Nalgonda report wa's placed before the

CFO Committee meeting held on 04.11.2023. After detailed discussions, the

Committee recommended to issuo amendment to CFO order for carryout the

paraboiled rice milling activity as permitted in CFO order issued vide reference 1“ cited.

Accordingly, the following Amendments aremade totheCI--0 order issued

vide reference 1”’ cited and shall be read as follows:

• The Board issued Consent for Operation (CFO) to manufacture the following
products:

S. No. Products

1 Raw Rice I\/Illling

By-Products

2 Rice bran

3 Braken rice

4.. . .Husf‹

Quantity

30 TPD

3 TP.D.

3 TPD

4.TPD

The valldi period of CFO order issued vide roference J°t cited remains the same

with the conditions stipulated thereln.

.-'” °\"

To

I\/l/s. APB Bice Tndusfry,

(Foiwierly Mls. Laxmi Narsimha Swa. y Bice in§¿ ries),

Sy.No. 231/4& 243, l¢omarabanda

Kodad (IN), Suryapet District.

ENGIFIEER

Copy to the Environmental Engineer, TSPCB, Regional Ciffica, Nalgonda for informatlon.
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TELANGANASTATE POLLUTION CONTROL BOARD

Zonal Office, 25-35/11, Tulasi Reddy Complex, 2" Floor,

Opp. Govt. ITI College, R.C.Puram, Sangareddy District - 502 032.

Phone: 08455 280477, website: tspcb.egg.gov.In

AMENDMENTobCF•O& NWA ORDER

Order No: TSPC8/ZO/RCP/NLG/1488/CFO/2023- 0@

Sub:

Ref:

Date: 22.09.2023

TSPCB, ZO, R.C. @UFäI71 — CFO — M/s. Sri Bhuvaneshwar\ Parboiled

Modern Rice Mill, Sy.No. 230/1Aß 230/2, Komarahanda (V), Kodad (M),

Suryapet District — Amendmeilt toCFO & HWA Order — lssued — Reg.

1. CFO Order No. 55117/TSPCB/RO/NLG/CFO/2022, DI:23.04.2022.

2. Minutes of the Board's TaslJorce Committee Meeting held on

16.08.2023 atBoard office. TSPCB, Hyderabad.

3. The EE, RO, Nalgonda report dated 24.08.2023.

4. CFO Committee meeting held on 12.09.2023 atTSPCB, Zonal Office,

R C Puram.

Whereas, ths Board vide reference 1°’ cited, issued CA-O Order to M/s. Sri

Bhuvaneshwari Parboiled Modern Rice Mill, Sy.No. 230/1A & 230/2,

Komarabanda (V), Kodad (M), Suryapet District for carrying out the following

products witha validity perlod upto 31.03.2032.

Whereas, vide reference 2" cited, the Board*s Task Force Committee

meeting held on 16.08.20Z3 at Doard Office, TSPCD, Hyderabad In connection

with OA No.90 and instructed the ZO-RC Puram toissue amendment orders to

the 10 rice mills for raw rice milling activity. When lhey proposed to start the

parboiled”activity, they shall obtain CFO for the same.

Whereas, vide reference 3’^cilecl, like EE, RO, Nalgonda submitted report

for issue of amendment ufCFO lolheiriclustry for carrying out raw' rice milling

activity only.

Whereas, vide reference 4’^cited, the EE, RO, Nalgonda report was placed

before the CFO Committee meeting held on 12.0G.20Z3. After detailed

discussions, the Committee recommended toIssue amendment toCFO order for

carryout the raw rice milling activity only.

AccordinqlY. the following Amendments aremnde totheCA-O order issued

vide reference 1"’cited and shall be read as follows:



• The Board issued Consent for Operation (CFO) to manufacture the following

products:

S. No. | Products

1 Raw. Race M¡lling

Quantity

1ö.6 TPD

Dy-Products

2 Rice bran “" ” 1,44 TPD " ”“

3 Broken rice 0.46TPD

4 Husk _ ” 5.52 TPD

Tho industry shall not rarry paraboiied nctfvlty under any

circumstances whhout talking Doard jsermission.

Other Conditions:

1. The industry shall carryout tho raw rice milling activity only and shall not. carp

parboiled activity under any circumstances without taking Board permission.

2. The industry shall not consume& generate any watar from tl1e plant except domestic

purpose.

3. The industry shall not operate the ETP without permission ofthe Board.

4. The industry shall not opemte theboiler without permission of the Board.

5. Tha validity pedod ofCFO order issued vide reference 1* cited remains thesame with

the above mentioned conditions.

Mis. Sri Bhuvaneshwari P‘arboiled I\îlerIern Ftice k/lifI,

Sy.No. 230/1A& 230/2, Komarabancia (V),

l'€odad (UI), Suryapat District. -'."

Copy totheEnvironmental Engii›eer, TSPCB, "egiona/ Office, Nalgonda forinformation.
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TELANGANA STATE POLLUTION CONTROL BOARB

Zonal Offlce, 25-35/11, Tulasi Reddy Complex,2"
d

Floor,

Opp. Govt. UTI College, P.C.Puram, Sangareddy District - 502 032.

Phone: 084s5 200477, wehslte: tspcb.egg.gov.in

AMENDSlENT o!GFO4 HWA- OFiDER

Dnte: 04.11.2023

Sub: TSPCB, ZO, R.C. Puram — CFO — Mls. Sri Bhuvaneshwari Parboiled

Modern Rice Mill, Sy.No. 230/1A& 230/2, Komarabanda (V), Kodad (M),

Suryapet District — Amendment toCFO& HWA Order — Issued — Reg.

Ref: 1. CFO Order No. a5I 17/TSPCB/RO/NLG/CFO/2022, DI:23.04.2022.

2. Minutes of the Board's Taskforce Committee Meeting held on

16.08.2023 atBoard Office, TSPCB, Hyderabad.

3. Amendment of CFO Order

TSPCB/ZO/RCP/NLG/1488/CFO/2023-208, Date: 22.09.2023.

4. Industry request letter dt:27.06.2023.

5. The EE, RO, Nalgonda report dated 25.10.2023.

No:

6. CFO Committee meeting held on 04.11.Z023 atTSPCB, Zonal Office,

R.C Puram.

Whereas, the Board vide reference 1” cited, issued CFO Order to Mls. Sri

Bhuvaneshwari Parboiled Modern Rice Mill, Sy.No. 230/1A & 230/2,

Komarabanda (V), lfodad (M), Suryapet District for carrying out the following

products witha validity period upto 31.03.2032.

Whereas, vide reference 2’
d

cited, the Board's Task Force Committee

meeting held on 1G.08.2023 at Board Office, TSPCB, Hyderabad inconnection

with OA No.90 and instructed the ZO-RC Puram toissue amenClment orders to

the 10 rice mills for raw rice milling activity only. When they proposed to start the

parboiled activity, they shall obtain CFO forthe same.

Whereas, vide reference3’
d

cited, the Board issued amendment ofCFO

Order forcarrying out the raw rice milling activity only.

Whereas, vide reference 4’^ cited, the industry requested the Board for

issue of consent forcarrying ou( the paraboiled rice milling activity.

Pabe1 oC2



Whereas, vide reference 5* cited, tbe industry request and EE, RO. ’“ ’

Nalgonda submitted report for issue of amendmen‘t of CFO to the industry for

carrying out paraboileJ rice milling activity.

The industry request and EE, RO, Nalgonda report was placed before the

CFO Committee meeting held on 04.11.2023. After detailed discussions, tha

Committee recommended to issus amendment to CFO order for carryout the

paraboiled rice. milling activity as permitted in GFO order issued vide reference 1°’ cited.

Accerdinql›/, the following Amendments aremade tothaCFO order issuecl

vide reference 1” cited and shall be read as follows:

• The Board issued Consent for Operation (CFO) to manufacture the. following

products:

S. No. Products

1 Paraboiled Rice

Quantity

16.8 TPD

By•Products

2 Rice bran 1.44 1-PD

3 Broken rice 0.48SPD

4 . Husk 5.52 TP.0

The validity period of CFO order issued vide reference 1°’ cited remains the same

with the conditions stipulated tharsin.

BINT.CHIE \E \/IRONMENTAL

Sy.Ne. 230/1A& 230/2, Komarabanda (V‘t, •..:

Xodad (M), Suryapet District.

ENGINEER'

. .., „.'
CopytotheEnvironmental Engineer, T3PCB, Regional Office„Nalgonda forinformation.
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TELANGANA STATE POLLUTION CONTROL BOARD

Zonal Office, 2o-35/11, Tulasi Reddy Complex,2’
d

Floor,

Opp. Govt. ITI College, R.C.Puram, Sangareddy District - 502 032.

Phone: 08455 280477, website: tspcb.cgg.gov.in

AMENDMENTofCFO& HWA ORDER

Order No: TSPCB/ZO/RCP/NLG/965/CFO/2023- *-* Date: 22.09.2023

Sub: TSPCB. ZO, R.C. Puram — CFO — M/s. Raja .Rajeswari Parboiled Rice

Industries, Sy No. 193/1, Komarabanda (V), Kodad (M).Suryapet District

— Amendment toCFO& HWA Order — Issued — Reg.

Ref: 1. CFO Order No. TSPCB/ZO/RCP/NLG/965/CFO/2023-230824539075,

Dated: 23.06.2023.

2. Minutes Of the Board's Taskforce Committee Meeting held on

16.08.2023 at Board Office, TSPCB, Llyderabad.

3. The EE, RO, Nalgonda report dated 2'4.08.2023.

4. CFO Committee meeting held on 12.09.2023 atTSPCB, Zonal Office,

R.C Puram.

Whereas, the Board vide reference 1*’ cited, issued CFO Order to Mls.

Raja Rajeswari Parboiled Rice Industries, Sy No. 193/1, Komarabanda (V), Kodad

(M),Suryapet District for carrying out for carrying out the following products witha

validity period upto 30.06.2033.

S. No. Products

1 Steamed Rice
... ..--. .. .... . ... ..

Dy-Products

Quantity” "

15 TPD

Whereas, vide reference 2"* cited, the ”Board's Task Force Committee

meeting held on 16.08.2023 at Board Office, TSPCB, IHydeiabad in connection

with OA No.90 and iMstrucled lhe ZO-FIC Pr ram to issue amendment orclem to

the 10 rice mills for raw rice milling ractivity. When they proposed to stait the

parboiled activity, they shall obtain CF-O forthesame.

Whereas, vide reference 3’*cited, Iho EE, RO, Nalgonda submitted report

for issue of amendment ofCFO totheindustry for calrying out raw rice milling

activity only,

Whereas, vide reference 4’^ciled, the EE, RO, Nalgonda report was placed

before the CFO Committee mccling held on 12.03.2023. A'fter detailed



discussions. tha Con minee recommended toissue amendment toCFO order for

carryout the raw ifice milling activity only.

A rdi I th follg}gi_ng_Aoier›drnant•• are made tothoCFO erder issued

vide reference1”
t
citecl and shall be edef llows:

• The Board issued Consent for Operation (CFO) to manufactura the following

products:

S. No. Products

1 Raw Rice Milling

By-Preducts t

Quantity

15 TPD

z RiceHQ "”" 5 TPD

g Ride Bran ” " "" ” 2 1PD ”

g Broken Rice “ 2 TPD

The industry shâl( "”noi" early stéarnecl rice activity undor griy

circutmstarices without taking Board permisslen.

Other Conditions:

1. The industry shall carryout the raw rice milling activity only and shall not car«y

steamed rice activity under any circumstanGes without tailing Board permission.

2. The industry shall not consume& generate any water from the plant except domestic

purpose.

3. The industry shall not operate the bOiI6F without permission of the Board.

4. The validity period af CFO order issued vide reference 1" cited remains the same with

the above mentioned conditions.

Mls. Raja Rajeswari Parboiled Rice Industries,

Sy I4o. ’19311, ftomarabanda (V),

Kodad (I¥l),Suryapet District.

Copy i“o the Environmental Engineer, T=”PCB, Regional Olfice, Nalgonda forinformation.
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TELANGANA STATE POLLUTION CONTROL BOARD

Zonal Office, 25-35/11, Tulasi Reddy Complex,2"
d

Floor,

Opp. Govt ITI College, R.C.Puiam, Sangareddy District - 502 032.

Phone: 08455 280477, website: tspcb.egg.gov.In

AMENDueNr ofcFOo ffWA ORDER

Order No: TSPCBIZO/RCP/NLG/965/CFO/2023-âz// Date: 04.11.2023

Sub: TSPCB, ZO, R.C. Puram — CFO — Mls. Raja Rajeswari Parboiled Rice

Industries, Sy No. 193/1, Komarabanda (V), Itodad (M),Suryapet District

— Amendment toCFO& HWA Order— Issued — Reg.

Ref: 1. CFO Order No. TSPCB/ZO/RCP/NLG/965/GFO/2023-230824539075,

Dated: 23.06.2023.

2. Minutes of the Board's Taskforce Committee Meeting held on

16.08.2023 atBoard Office, TSPCB, Hyderabad.

3. Amendment ofCFO Order No: TSPCB/ZO/RCP/NLG/965/CFO/2023-

214, Date: 22.00.2023

4. Industry request letter dt:27.09.2023.

5. The EE, RO, Nalgonda report dated 25.10.2023.

G. CFO Committee meeting held on 04.11.2023 atTSPGB, Zonal Office,

R.C Puram.

Whereas, the Board vide reference 1”‘ c1ted, issued CFO Order to Mls.

Raja Rajeswari Parboiled Rico Industries, Sy No. 193/1, Komarabanda (V), Kodad

(M),Suryapet District for carrying out for carrying out the following products witha

validity period uPto 30.06.2033.

S. No. Poducts " !

1 SteamedRce ” t”

By-Products

y RiceHusk '

" -T "
Quantity

15 TPD

Whereas, vide reference 2" cited, the Board's Task Force Committee

meeting held on 16.08.2023 at Board Officm, TSPCB, Hyderabad inconnection

with OA No.9O and instructed the ZO-RC Puram toissue amendment orders to

the 10 rice mills for raw rice milling activity only. When they proposed to start the

parboiled activity, they shall obtain CFO forthe same.

Whereas, vide reference 3“’ cited, the Board issued amendment OfCFO

Order forcarrying out the raw rice milling activity only.

Whereas, vide reference4’h cited, the Industry requested the Board for

issue of consent forcarrying out the Steamed rice milling activity.
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Whereas, vide reference 5 cltad, the industry request and EE, RO,

Nalgonda submitted report for Issue of amendment ofCFO to the industry for

carrying out Steamed rice milling activity.

The industry request and EE, RO, Nalgonda raporf was placed before the

CFO Committee meeting held on 04.11.2023. After detailed discussions, the

Committee recommended to issue amendment to CFO order for carryout the

Steamed rice milling activity as permitted in CFO order Issued vlde raference 1“ cited.

Accordingly, the following.Amendments are made tothaCFO order issued

vide reference1°
t
cited and shall be read as follows:

• The Board Issued Consent for Operation (CFQ) to manufacture the following

products:

S. No. Products

1 Steamed Rice

By-Products ””

2 Rice Husk

3 Ride Bran"

4 Broken Rice

Quantity

15 TPD

5 TPD

2 TPD

2 TPD

The validity period of CFO order issued vida reference 1°’ cited remains tho. same

with the conditions stipulated therein.

To

Mls. \taja Rajeswari Parboiled Rice (nduatries, “‘ .'‘.!

Sy No. 1B3/1, Komarabanda (V),

Kedad (Nl),Suryapet District.

ENGINEER

CopytotheEnvironmental u*ngineer, TSPC:B, Regional Offioe; Nalgonda forinformatiân.
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TELANGANASTATE POLLUTION CONTROL BOARD

Zonal Office, 25-35/11, Tulasi Reddy Complex, 2’
d

Floor,

Opp. Govt. ITI College, R.C.Puram, Sangareddy District - 502 032.

Phone: 08455 280477, website: tspcb.cgg.gov.in

AMENDMENTofCFO& HWA ORDER

Order No: TSPCB/ZO/RCP/NLG/971d/CFO/Z023- !•i0 Date: 22.09.2023

Sub: TSPCB, ZO, R.C. Puram — CFO — Mls. Sri Padmalaya Parboiled Rice

Industry, Komarabanda (V), Kodad (M). Suryapet District — Amendment

toCFO& HWA Order— lssuad — Reg.

Ref: 1. CFO Order No. TSPCB/ZO/RCP/NLG/971/CFO/Z023-230824538437,

Dt:23.06.2023.

2. Minutes of the Board's Taskforce Committee Meeting held on

16.08.2023 at Board Office, TSPCB, Hyderabad.

3. The EE, RO, Nalgonda report dated 24.08.2023.

4. CFO Committee meeting held on 12.09.2023 atTSPCB, Zonal Office,

R.C Puram.

Whereas, the Board vide reference1 ’ cited, issued CFO Order to Mls. Sri

Padmalaya Parboiled Rice industry, Komarabanda (V), Ifodad (M), Suryapet

District for carrying out the following prods cts with a validity perlod upto

30.06.2033.

S. No. Products

_" "1 Parabo td„R_i e" “ "

By-Products

15TPD

Whereas, vlde reference 2’
d

cited, the Board's Task Foma Committee

meeting held on 16.08.2023 at Board Office, TSPCB, hlyderabad in connection

with OA No.90 and instructed the ZO-RC Puram toissue amendment orders to

the 10 rice mills for raw rice milling activity. When they proposed to start the

parboiled activity, they shall obtain CFO forlhe samu.

Whereas. vide roference 3’“ cited, the EE, RO, Nalgonda submitted report

for issue of amendment ofCFO lotheindr‹stry for carrying out raw rice milling

activity only.

Whereas, vide reference 4” cited, tlio EE, RO, Nalgonda reporf was placed

before the CFO Committee moeting helcl on 12.D9.2023. After detailecl

discussions, the Committee recommended toissue amendment toCFO order for

carryout the raw rlGe milling activily only.



Accerdin l\/, the followiny. Amendments aremada totheCFO order issued

vicie referono+ 1*.cited ancLshaII.b<• read as follevvs:

• The Board issued Consent for Operation (CFO) to manufacture the following

Produc\s:

S. No. Products

1 Raw RieMilling

By-Products

“”" ua i

” 15”TPD !

””2 Rice Bran “ 2.0Tfi'D

3 Broken Rice . 2,0TPD "“""

4 . Pice Husk ” ” 6.0TPD

The induStFy sRaII not carry paralzeiNd actl'vit'y under mny

ciroumstanc.es without tei‹in¿ Beard. pamaission.

Bther Condif.ions:

1. The industry shall carryout th4 raw rico milling activity only and shall not carry

parboiled activity under any circumstonc6S Without taki•G Board.permission.

2. The industry shall not consume& generate any water from the plant except domestic

purpose.

3. The industry shall not operate the E-IP without permission of the Board.

4. Tha industry shall not operate the boiler without pei‘mission of the Doard.

5. The validity period of CFO order issued vide refeience 1" cited remains the same with

the above mentioned conditions.

I\/l/s. Sri Paclnlalaya Parboiled Rice Industig,

Komarabanda (V), l€odad (IN), ” ” .'

Suryapet Distt”ict.

Copy fotheEnvironmental Engineer, TSPCB, Regional Office, Nalgonda forinformation.
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TELANGANA STATE POLLUTION CONTROL BOARD

Zonal Office, 25-35/11, Tulasl Reddy Complex, 2’° Floor,

Opp. Govt. ITI College, R.C.Puram, Sangareddy District - 502 032.

Phone: 08455 280477, website: tspcb.egg.gov.in

AMENDMENTofCFO& HWA ORDER

Order No: TSPCB/ZO/ftCP/NLG/971/CFO/2023-#sa Date: 04.11.2023

Sub: TSPCB, ZO, R.C. Puram — CFO — Mls. Sri Padmalaya Parboiled Rice

Industry, Komarabanda (V), Kodad (M), Suryapet District — Amendment

toCFO& HWA Order- Issued — Reg.

Ref: 1. CFO Order No. TSPCB/ZO/RCP/NLG/G71/CFO/Z023-230824538437,

DI:23.06.2023.

2. Minutes of the Board's Taskforce Committee Meeting held on

16.08.2023 atBoard Office, TSPCB, Hyderabad.

3. Amendment ofCFO Order No: TSPCB/ZO/RCP/NLG/971/CFO/2023

209, Date: 22.09.2023.

4. Industry request letter dt:27.09.2023.

5. The EE, RO, Nalgonda report dated 25.10.Z023.

6. CFO Committee meeting held on 04.'I 1.2O23 atTSPCB. Zonal Office,

R.C Puram.

Whereas, the Board vide reference 1" cited, issued CFO Order to Mls. Sri

Padmalaya Parboiled Rice Industry, Komarabanda (V), Kodad (M), Suryapet

District for carrying out the following products with a validity period upto

30.06.2033.

S. No. Products "

1 " Paraboiled Ftice „ """

By-Products

2 Rice Bran

3 Broken Rice „

4 Rice Husk

Quant ” ” ”

15 TPD

Whereas, vlde ref'eronce 2'
d

cited, the Board's Task Force Committee

meeting held on 16.08.2023 at Board Office, TSPCB, Hyderabad inconnection

with OA No.go and instructed the ZO-RC Puram to issue amendment orders to

the 10 rice mills for raw rice milling activity only. When they proposed to start the

parboiled activity, they shall obtaln CFO forthe same.

Whereas, vide reference 3" cited, the Doarcl issued amendment ofCFO

Order forcarrying out the raw rice milling activity only.

Whereas, vide reference 4"' cited, the industry requested the Board for

issue of consent forcarrying out the parabolled rice milling activity.
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Whereas, vlde reference 5^ cited, the industry request and EE, RO,

Nalgonda submitted ieport for is ue of amendment of CFO tothe industry for

carrying out paraboiled rice milling activity.

The inclustry request and EE, RO, Nalgonda report was placed before tha

CFO Committee meeting held on 04.11.2023. After detailed discussions, the

Committee recomme.nded to issue amendment to CFO order for carryout the

paraboiled rice milling activity as permitted in CFO order issued vide reference1
st

cited.

Accordinoly, tf'.e following Amendments aremade to.the CFO order.issued

vide reference 1"’cited and shall to road as fol!o*vzs_

• The Eoard issued Cons=nt for Operation (CFO) to manufacture tha following

products:

S. Rio. t Products

2 Rice Bran

ice

Broken ce

Quantity

1.5 TPD

2.0 TPD

2.0 TPD

'I j. Rice Husk | 6.0TPD

The validity period of CFO order issued vide reference 1^ cited remains the same

with the conditions stipulated therein.

Mls. Sri Padmalaya F'arboiled Vice Indus,try,

Komarabanda (V), Kedad (M),

Suryapet District.

Copy i“o the E/›V/ronmenfa/ Engine+=r, TSPCB, Regional Office, Nalgonda fo,• information.
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TELANGANA STATE POLLUTION CONTROL BOARD

Zonal Office, 25-35/11, Tulasi Reddy Complex, 2’^ Floor,

Opp. Govt. ITI College, R.C.Puram, Sangareddy District - 502 032.

Phone: 08155 280477, website tspcb.cgg.gov.in

AMENDMENTofCFO& Hl/E ORDER

Order No: TSPCB/ZO/RCPfNLG/943/CFO/2033- // I3ate: 22.09.2023

Sub: TSPCB, ZO, R.C. Puram — CFO — Mls. Sri Venkata Lakshmi Parboilecl

Rice Mill,Sy.No. 243, l¢omarabanda (V), Kodad (M), Suryapet District —

Amendment toCFO& LIV\/A Order — Issued — Reg.

Ref: 1. CFO Orc!er Nn. TSPCB/ZO/RCP/NLG/943/CFO/2018, Datacl:

23.07.201g.

2. Minutes of the Board's Tasl‹forcu Committee Mooting held on

15.0B.2023 atBcarcl Office, TSPCD, Hyderabad.

3. The EE, RO, Nalgonrla re|anrt daled 24.08.2023.

4. CFO Comivilfec°. meeting huId on 12.Ug.202J atTSPCB, Zonal Oflice,

R.C Puram.

Whereas, the Board vicle reference 1"’ cited, issued CFO Order to Mls. Sri

Venkata Lakshmi Parboiled Rice Mill,Sy.No. 243, Komarabanda (V), Kodad (M),

Suryapet District for carrying out the following procJucts wltha validity periocl upto

31.03.2028.

C!\iantiiy” ”” “

20 -FPD

Whereas, vide reference° 2” Cltecl, like BoarrJ's Tasl‹ F-orce Commitloe

meeting held on 16.08.2023 at Doard Office, TSPCB, FlyrJerabad in connection

with OA No.90 and instructed the ZO-DC Puram toissue amendment orders to

the 10 rice mills for raw ric‹• wiIIinJ ac:tivify. When they proposed to start the

parboiled activity, thoy shall ublrJin CI'O fcrthe same.

Whereas, vide reference 3’' cifetl, the EE, UO, Nalgonda submittcd report

for issue of amendment ofCFO to the incJuslry for carrying out raw ric= milling

activity only.

Whereas, vide reference I"’ citecl, the EE, RO, Nalgnncla repelI was plaoecl

before the CFO Come ittec mooting helcl on 1 2.OF.?02J. After detailecl

cliscussions, the Commilteo recc›mmei›clecl (O issuc anaeincIm*nt to CFO oider for

carryout lhc raw rice willing ac.tIvily oi ily.

Accorclinqly, the folio '.ring Atnendrzi‹›nt* are made totheC F-Oordor issued

vide reference 1”’cited and shal! l›^›e^* ^*! !! *:

• The Board issued Consei ii f‹›i 0i›orr tion (CI-O) lo manufacture the following

producls:
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S. No. P'roducts | Quantity

1 Raw Rice Milling "’26 TPD

The industry "shall not carry paraboiled activity under any

circumstances without.taking.Board.permission.

Other Conditions:

1. The industry shall carryout the raw Ace milling activ'ity oi1Iy and shall .not carry

parboiled activity under any circumstances without taking Board permission.

2. The industry shall not consume& geneiate any wa1er from the plant except domestic

purpose.

3. The industry shall not operate the ETP without permission of the Board.

4. The industry shall not operate the boiler wi1hout permission of the Board.

JOINT CHIEF

To @

ENVlBONtylENTALENGINEER

Mls. SriVenltata Lakshmi Parboiled Bicc I‘dili, ..'./-/!’

Sy.f*Jo. 243, f¢omarabanda (V), *.. ' ”*

Kedad (ft/l), Suryapei District.

(FAC)

CopytotheEnvironmental Engineer, TSPCB, Regional Office, Nalgonda forinformation.
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TELANGANASTATE POLLUTION CONTROL BOARD

Zonal Office, 25-35/11, Tulasi Reddy Complex,2
d

Floor,

Opp. Govt. ITI College, R.C.Puram, Sangareddy District - 502 032.

Phone: 08455 260477, website: tspcb.cgg,gov.in

AMENDMENTof' CFO & HWA ORDER

Order No: TSPCBIZO/FtCP/NLG/943/CFO/2023- q Date: 04.11.2023

Sub: TSPCB, ZO, R.O. Puram — CFO — Mls. Sri Venkata Lakshmi Parboiled

Rice Mill,Sy.No. 243, Komarabanda (V), Kodad (M), Suryapet District —

Amendment toCFO& HWA Order- Issued — Reg.

Ref: 1. CFO Ordel No. TSPCB/ZO/RCP/NLG/943/CFO/2018, Dated:

23.07.2018.

2. Minutes of the Board's Taskforce Committee Meeting held on

16.08.2023 atBoard Office. TSPCB, Hyderabad.

3. Amendment ofCFO Order No: TSPCB/ZO/RCP/NLG/943/CFO/2023-

211, Date: 22.05.2023.

4. Industry request letter dt:27.09.2023.

5. The EE, RO, Nalgonda report dated 25.10.2023.

6. CFO Committee meeting held on 04.11.2023 atTSPCB, Zonal Office,

R.C Puram.

Whereas, the Board vide reference 1“ cited, issued CFO Order to Mls. Sri

Venkata Lakshmi Parboiled Rlce MIII,Sy.No. 243, Komarabanda (V), Kodad (M),

Suryapet District for carrying out the following products witha validity period upto

31.03.2028.

S. No. P du ” ”

” 1 “! Parabolled Rice “

*"”"” ” “” “"””””” “” “””””

Quantity " _

26 TPD

Whereas, vidE2 refoience2’
d

cited, the Board's Task Force Committee

meeting held on 15.08.2023 at Board Office, TSPCB, Hyderabad in connection

with OA No.90 and instructed the ZO-RC Puram toissue amendment orders to

the 10 rice mills for raw rice milling actlvily only. When they proposed to start the

parboiled activity, they shall obtain CFO forthe same.

Whereas, vlde reference 3* cited, the Doard issued amendment ofCFO

Order forcarrying out the raw rice milling activity only.

Whereas, vide reference 4' cited, the industry requested the Board for

issue of consent forcarrying out the parabolled rice milling activity.

Whereas, vide reference 5‘h cited. the industry request and EE, RO,

Nalgonda submitted ieport for issue of amendment ofCF-O to the industry for

carrying out paraboiled rice milling activity.
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The industry request and EE, FAO, NalgDnda report was placed before the

CFO Committee meeting held on 04.11.2023. After detailed discussions, the

Committee recommended to issue amendment to CFO ordel' for carryout the

paraboiled rica milling activity as permitted inCFO order issuecl vide reference 1“ cited.

Accordin«/yt the following Amendments areiriade to the CFO order issued

vide ru=ference 1”‘cited and shall be read as fellows:

e The Board issued Consent for Operation (CFO) to manufacture the following

products:

S. No: Products

1 Paraboiled Rice

Quantity

26 TPD

The validity period of CFO order issued vide reference1
st

cited remains the same

with the conditions stipulated therein.

Sy.No. 243, Komarabanda (V},

I¢odad (Al), Suryapet District.

CopytotheEnvironmental Engineer, TSPCB, Regional Office, Nalgonda forinformation.
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TELANGANA STATE POLLUTION CONTROL BOARD

Zonal Office, 25-35/11, Tulasi Reddy Complex, 2" Floor,

Opp. Govt. ITI College, R.C.Puram, Sangareddy District - 502 032.

Phone: 08455 280477, website: tspcb.egg.gov.in

AMENDMENTo/CFO& I-fWA ORDER

Order No: TSPCB/ZO/RCP/NLG/1110/CFO/2023- g/@ Dato: 22.09.2023

Sub: TSPCB, ZO, R.C. Puram — CFO — M/s. Sri Venkata Ramana Paraboiled

Modern Rice Mill, Sy.No. 230/1A& 230/2, Komarabanda, Kodad (V&M),

' Suryapet District — Amendment toCFO& HWA Order - Issued — Reg.

Ref: 1. CFO Order No. TSPCB/ZO/RCP/NLG/1110/CFO/2018-1657, Dated:

31.12.2018.

2. Minutes of the Board's Taslsforce Committee Meeting hmld on

16.08.2023 atBoard Office, TSPCB, Hyderabad.

3. The EE, RO, Nalgonda report dated 24.08.2023.

4. CFO Committee meeting held on 12.09.2023 atTSPCB, Zonal Office,

R.C Puram.

Whereas, the Board vide reference 1” cited, issued CFO Order to M/s. Sri

Venkata Ramana Parabolled Modmm Rice Mill, Sy. No. 230/1A & 230/2,

Komarabanda, Kodad (V&M), Suryapet Distńct for carrying out fol\owing products

witha validity period upto 31.12.2026.

Quantity

21.0 TPD

Whereas, vide reference 2" cited, the Board‘s Tasl‹ Force Committee

meeting held on 16.08.2023 al Baard Office, TSPCB, Hyderabad in connection

with OA No.gO and inslructc:d thm ZO-RC Puram toissue amendment orders to

the 10 rice mills for raw rice willing activity. When they proposed to start the

parboiled activity, they shall obtain CFO forthe same.

Whereas, vide reference3
r

cited, the EE, RO, Nalgonda submitted report

for issue of amendment cfCFO totheindustry for carrying out raw rice milling

activity only.

Whereas. vide refmi-ence 4’^ cited, the EE, RO, Nalgonda report was placed

before the CFO Committee meeting held on 12.09.2023. After detailed

discussions, the Commillee recommended toissue amendment toCFO order for

carryout the raw rice milling activity only.

Pa@ol ObZ



.*<ccordin@fy, tI•m fellowing Amendrneels aru rnado I:o the CFO ordor issued

*side reference. 1“‘cited and shall be read as fellows:

The Board issued Consent for Operation (CFO) to manufacture the following

products:

s. ago_ nroducts

1 Raw nice Millin

D -Products

2 Broken rice - ” ." 2 SPD

4 Rice Bran 2 TPD

The induetry shall not carry paraboiled activity under arty

circumstat1ces without tai d n ss on.

Other Cenditians:

1. The industry shall carryout the rat rice milliric¿ activity only and shall not carny

Parboiled activity under any circumstances without taking Board.permission.

2. The industry shall not consume& generate eny water from the plant except domestic

purpose.

3. 1-he industry shall not operate the ETP without permission of1he Board.

4. The industry shall not operate the boiler without permission ofthe Board.

5. The validity period of CFO order issued vide reference 1*’ cited remains the same with

the above mentioned conditions.

To

JGINT

Mia. SrtVenkata l2arnatla Paraboilad lVJadern l2ice IUiii,

Sy.No. 230/1A& 230/2, hon arabanda,

Kodad (\/&M), Sur\tapet District.

Copy totheEnvirornn•nlal Engineer, i-SPCB, Regional Office, Nslgoneia forinformation.
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TELANGANA STATE POLLUTION CONTROL BOARD

Zonal Office, 25-35/11, Tulasi Reddy Complex,2
nd

Floor,

Opp. Govt. ITI College, R.C.Puram,Sa•s•r ddyDistrict - 502 032.

Phone: 08455 280477, website: tspcb.cgg.gov.in

ARM EHDMENTofCFO 8• HWA ORDER

Order No: TSPCB/ZO/IkCP/NLG/1110/CFOl2023-g.p Date: 04.11.2023

Sub: TSPCB, ZO, R.C. Puram — CFO — Mls. Sri Venkata Ramana Paraboiled

Modem Rice M'Il, Sy.No. 230/1A& 230/2, Komarabanda, Kodad (V&M),

Suryapet District — Amendment toCFO& HWA Order— Issued — Reg.

Ref: 1. CFO Order No. TSPCB/ZO/RCP/NLG/1110/CFO/2018-1657, Dated:

31.12.2018.

2. Minutes of the Board's Taskforce Committee Meeting held on

16.08.2023 atBoard Office, TSPCB, Hyderabad.

3. Amendment of CFO Order No:

TSPCB/ZO/FtCP/NLG/1110/CFO/2023-212, Date: 22.09.2023

4. Industry request letter dt:27.09.2023.

5. The EE, RO, Nalgonda report dated 25.10.2023.

6. CFO Committee meeting held on 04.11.20Z3 atTSPCB, Zonal Office,

R.C Puram.

Whereas, the Board vide reference 1“ ciled, Issued CFO Order to Mls. Sri

Vent‹ata Ramana Parabolled Modern Rice MIII, Sy.No. 230/1A & 230/2,

Komarabanda, Kodad (V&M), Suryapet District for carrying out following products

witha validity period upto 31.12.2028.

” " Quantity

21.0 TPD

5 TPD

2 TPD
,. ... ....... . . ... .....

2 TPD I

Whereas, vide reference 2" cited, the Board's Task Force Committee

meeting held on 16.08.2023 at Board Office, TSPCB, Hyderabad in connection

with OA No.90 and instructecl the ZO-RC Puram toissue amendment orders to

the 10 rice mills for raw rice milling activity only. When they proposecl to start the

parboiled activity, they shall obtain CFO forthe same.

Whemas, vide reference 3’^ cited, the Board issued amendment ofCFO

Order forcarrying out the raw rice milling activity only.

Whereas, vide reference 4^ cited, the industry requested the Board for

issue of consent forcarrying out the paraboiled rice milling activity.
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Whereas, vide rñferenca 5
th

cited, the industry request and EE, CIO,

Nalgonda submitted report for issue of amendment ofCFO \othe industry foi

carrying out paraboiied rlce milling activity.

The industry request and EE, RO, Nalgonda report was placed before the

CFO Committee meeting held on 04.11.2023. After detailed discussions, the

Committee recommended to issue amendment to CFO order for carryout the

paraboiled rice milling activity as permitted in CFO order Issued vide reference 1” cited.

Accordinqly, the follewinq Amendments aremade totheCFO orde„r„ issuod

side ref°rence1
st

cited and shall lae maJ as follows:

• Tha Board issued Consent for Operation (CFO) to manufacture the /oIlowing

products:

S. No. Proclucts

1 Parboilad Rice

By-Product

2 Husk

3 Brokon rice

4 Rice Brari

" la td"
’

21.D TPO

5 TPD

2TPD

2 TPD

Thevalidity period of CFO order issuad vide reference 1º’ cited remains the same

\viih the conditions stipulatad thsrein.

JOINT:ÜHIEF

ti/s. Sri Venkata Rainana Paraboiled ffloöärfï"Fti c

Sy.No. 236/1A& 130/2, Komarabancla,

Kadad (V&IO), Suryapet Di4triet.

CopytotheEnvironmental Engineer, TSPCB, RegiDnal OfTice, Nalgonda fcrinformation.
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Item No.17:-

BEFORETHE NATIONAL GREENTRIBUNAL

SOUTHERN ZONE, CHENNAI

(Through Video Conference)

Original Application No. 90 of 2021 (SZ)

IN THE MATTEROF:

Naveen Kumar Jalagam,

Telangana

State of Telangana and Ors.

Date ofhearing: 14.08.2024.

CORAM:

Versus

.. Applicant(s)

.Respondent(s)

HON'BLE Smt. JUSTICE PUSHPASATHYANARAYANA,JUDICIAL MEMBER

HON'BLE Dr.SATYAGOPALKORLAPATI, EXPERTMEMBER

ForApplicant(s): Mr. G. Starkly Hebzon Singh.

For Respondent(s): Mr. Mohammed Aathic represented

Mrs. H. Yasmeen AliforRI& R3.

Ms.C.P. Kavitha Renjini represented

Mr. T. SaiKrishnan forR2.
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ORDER

1. TheDistrict Collector - Suryapet District, in its report

dated 16.09.2023, has stated that the committee had

recommended to issue amendment orders to the rice mills for

only raw rice milling activities and they shall obtain Consent for

Operation (CFO) before starting the parboil activity, if any. The

said orders are yet to be issued by the Telangana SPCB.

2. The Telangana SPCB is directed to issue such orders

modifying theCFO issued earlier.

3. The learned counsel appearing forthe applicant will

be satisfied if the said order is passed by theTelangana SPCB.

4. Let thereport be filed after the above-referred order

is passed by theTelangana SPCB.

5. Post thematter on 06.09.2024 for final hearing.

O. A. No.90/2021 (SZ),

14̂ August, 2024, Mn.

SP-

Smt. Justice Pushpa Sathyanarayana, /M
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Dr.Satyagopal Korlapati, EM


